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Payment of less salary to Teachersof 
recognised private schools inDelhi 

2257. SHRI THOMAS KUTHI- 
RAVATTOM: Will the PRIME 
MINISTER be pleased to state: 

(a) whether it is a fact that 
several recognised private schools 
in Delhi are paying less salary than 
prescribed to their teaching staff; 

(b) if so, what action Govern- 
ment are taking to prevent such 
exploitation of teaching staff; 

 
(c) whether Government pro- 

pose to make it mandatory for 
schools to pay the salaries of tea- 
chers and other staff through Banks; 
and 

(d) what action Government have 
taken so far against such erring 
schools ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI CHIMANBHAI MEHTA): 
(a) and (b) Delhi Administration 
has received such complaints against 
a few recognised private schools. 
Delhi Administration takes necessary 
action against such schools in ac- 
cordance with the provisions of 
Delhi School Education Act, 1973 
and rules made thereunder. 

(c) No, Sir. However, instruc- 
tions have been issued by Delhi 
Administration to the schools that 
salary should be paid to the em- 
ployees through account payee che- 
ques. 

(d) Show-cause notices for de- 
recognition have been issued to 2 
schools and directions have been 
issued to 6 schools to comply with 
the provisions of Sub-Section 1, 
Section 10 of the Delhi School 
Education Act, 1973. 

Agreement with ex-servicemen 
on one-rank one pension formula 

2258. SHRI KAMAL MORAR- 
KA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether any agreement with 
the ex-servicemen's association has 
been reached about one rank one 
pension formula; and 

(b) if so, what are the details 
thereof ? 

THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE 
(DR. RAJA RAMANNA): (a) No, 
Sir. 


